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SHRl JIBON ROY (West Bengal): Mr, 
Vice-Chairman, Sir, cutting across party 
lines, we have been realising the effect of 
liberalisation, Recently e meeting has taken 
place between the IMF tnd the Government of 
India, It has been suggested in this meeting 
that there should be further reduction in the 
import duty. So far as newsprint it 
concerned, every year they are reducing the 
tax. Most of the newsprint mills in our 
country are closed, The public sector Paper 
mills producing newsprint are almost 
closed. Sir. we are totally depending on 
imports, so far as newsprint is concerned. 
They are dumping things into our country, 
I do not know if there is any Government 
to look after this matter, I hope the 
Government will react to this very serious 
issue. 

Problems  faced   by  paddy  growers  of 
Kerala 

SHRF O. RAJAGOPAL (Mdhya 
Pradesh); Mr. Vice-Chairman, Sir, I would 
like to draw the attention of Government of 
India, particularly the Minister of 
Agriculture and the Minister of Home 
Affairt. to certain development! that are 
taking place in Kerala, Sir, paddy cultivators 
in the southern districts of Kerala are finding 
paddy cultivation difficult because it is 
uneconomical for tome time due to high cost 
of wages, low productivity and the nature of 
toil. For these reasons, the paddy cultivation 
has become totally uneconomical. Therefore, 
for some time they have been slowly 
shifting to other cultivations like coconut 
cultivation or fish farming or vegetables, 

etc. There is a law in Kerala which prevents 
change-over from paddy cultivation to 
iiomcthing else, This law has been there for 
years. In spite of this law, this has been 
going on because paddy cultivation has 
become very uneconomical. Now, recently, 
in the course of last one month, an agitation 
has been launched by the trade union wing of 
the Marxist Party in Kerala known as the 
Agricultural Labourers Union, They are taking 
the law into their own hands. They identify 
fields belonging to the people of opposition 
party. Then they say that they would not allow 
the change-over, They come in a procession. 
They are fully armed. They hoist the red 
flag, They trespass into the land and convert 
it. Not only that, they destroy the standing 
crops. They remove the coconut trees. In the 
case of fish farms, they totally destroy them. 
All this is being suffered by the small 
farmers and especially the paddy growers. The 
point that I want to raise is that the police 
which has the duty to prevent anybody from 
taking the law into his own hands is keeping 
quiet because this vandalism is being 
committed by the trade union wing of the 
CPM, the Chief Minister's own party. 
Therefore, the police is not taking action- 
The agriculturists are becoming helpless. The 
situation is such that other political parties 
arc also coming forward to take the law into 
their own hands. This situation is going to 
be a very serious situation. Therefore, I want 
the Home Ministry to take all steps to tee that 
the police officers, especially the IPS officers, 
who have u duty, ensure that the law is 
enforced and nobody is able to take (he law 
into his own hands. Vetterday our Home 
Minister was saying that there it a duty cast 
upon the officers to tee that they go by the 
law and they should not be guided by the 
ideology or guided by the party which it in 
power. They thould be guided by the law of 
the land. This is exactly what is not being 
followed in Kerala. Therefore, 1 submit that 
.the Home Minister should take steps to see 
that the officers do see to it that the laws are 
enforced. 
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Secondly, the rights of agriculturists 
should also be protected. 

These small farmers when they find 
cultivation of paddy is so uneconomical 
and it is not possible for them to continue, 
should have the right to cultivate 
whichever crop they think proper. Suppose 
vegetables are more profitable for them, 
they should be allowed. When they feel 
that cultivation of coconuts is more 
profitable or turning to fish farm is more 
profitable, they should have the right and 
that right should be ensured. Therefore, I 
submit that the hon. Agriculture Minister 
should take interest in this matter and see 
that the rights of poor small agriculturists 
are assured and secured Thank you very 
much. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Now, we shall take up 
the Private Security Guards and Agencies 
(Regulation) Bill, 1994. 

THE   PRIVATE   SECURITGUARDS 
AND AGENCIES REGULATION)BILL, 

1994 —(CONTD.) 

SHRI JOHN. F. FERNANDES (GOA): 
Sir, the hon. Home Minister initiated the 
Bill on the 4th August, 1997. I was the first 
speaker and I am going to resume my 
speech. I am sorry, the hon. Home Minister 
is not there but my good friend, Mohd. 
Maqbool Dar, is here. I have no objection. 
I hope the hon. Home Minister will come 
and reply. Sir, I was speaking on Clause 5 
of this Bill. Clause 5 (i) of the Bill says 
that only citizens of India are eligible to be 
recruited. A point I made that day was, 
private security in the country is 
synonymous with Gurkhas. We know the 
community of Gurkhas. They hail from the 
neighbouring friendly country of Nepal. If 
we implement this Bill, I think, all these 
people who are giving yeomen service 
throughout the nook and comer of this 
country will become     disqualified.     We     
have     a 
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friendship treaty with  our neighbouring 
country, Nepal. The Government has not 
given thought to it that if this is passed what 
would be the repercussions. I have also  
said  that we also  have a  Gurkha Regiment 
in the Indian Army. They are very loyal and 
patriotic people.  I hope the hon. Minister 
will clarify that point. This is in Clause 5(i) 
Sir, Clause 5 (iv) says about training.  It  
says  that  every person who is recruited 
should have one month's  training  at   least,   
of  the  type imparted to Home Guards. I 
will give an example. This Bill has not 
created any in built mechanism to start 
private training schools as was done in the 
case of the Motor Vehicles Act in 1988-89. 
In that Act we have seen that any person 
who does not have any qualification from a 
licenced motor training school will not be 
granted a licence. Earlier this system was 
not there. Earlier, one who could learn to 
drive a car on the street, could go to the 
RTO, get a licence and walk away. So, we 
have created this mechanism. I had also 
mentioned the other day about the    
repercussions.     The    repercussion would   
be   of   a   similar   pattern   as   it happened    
in    this    country    when    we privatised   
the   Civil    Aviation   Sector. When we 
allowed private taxi operators to     operate,     
we     have     seen     the consequences.  We  
did  not see  that we created pilot training 
institutions in our country in the private 
sector. As a result, we have only one pilot 
training institute in the country in 
Hyderabad and that is run   by  the   public  
sector  undertaking-Indian Airlines. And, 
40% of the pilots from the Indian Airlines 
were robbed or were   snatched   away   by   
the   private airlines. Due to this, we have 
been the grounding up of a lot of planes of 
the Indian   Airlines.   I   feel   that  the  
same problem will arise here because 
private security, multinational security, 
terrorism, kidnapping,    kidnapping    for    
ransom, extortion have become the order of 
the day. Every agency will have 
competition to see that they get the best 
talent in the country. So, when you have 
demand for certain services in the country 
they will offer better salaries. 


